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IN THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

IN APPEAL NO. 17 OF 2023

ANSAL HOUSING LTD. ..... Petitioner
Versus

Ministry of Environment and Forest .....Respondent(s)

and Climate Change & Ors.

Reply of Member Secretary State Environment Impact Assessment

Authority, Haryana on behalf of Respondent No. 3 and 4.

PRELIMINARILY SUBMISSIONS:

1. That in instant appeal, appellant has contested against the order dated
21.06.2023 passed by answering Respondent No. 03( hereinafter referred to as
SEIAA) directing therein appellant to deposit Rs. 7.50 Crore as penalty and
environment damage compensation cost for the violation of the provisions of
EIA Notification dated 14.09.2006 emanating from Environment (Protection) Act,

1986.

2: That before proceeding further, it is appropriate to mention here that

appellant has submitted all the facts in distorted manner to mislead this Honble

i\&}nal. The true facts of the present case are that the appellant initially applied
Member T\1
\ E-Ucﬁi)f",I_'“;f_fgif‘viI‘Onment Clearance on 08.08.2014 for construction of Residential Plotted
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Terms of References (ToR) for project were approved on 08.09.2014 by answering
Respondent No. 4 (hereinafter referred as SEAC). Appellant submitted
Environment Impact Assessment (EIA) Report on 20.01.2015, wherein it was
provided that total area under common facilities like School, Community Center
, Religious building, Taxi Stand amounting to 50,360 sq. mtr. are supposed to be
constructed by Project Proponent.Thereafter, the project was taken up for
appraisal during the 129t meeting of SEAC; wherein, it was observed that the
Appellant, had already started construction activities at the project site,
withoutobtaining prior Environment Clearance (EC) under EIA Notification
dated 14.09.2006 and subsequent amendments thereto, which amounts to the
violation of the provisions of EIA Notification dated 14.09.2006. Furtherappellant

was directed submit exact details of construction along with graphical details.

3. That the appellant, vide letter dated 17.09.2018 submitted before SEAC,
claimed that EC for the project is not required as the project covers an arca of
97.773 Acre of land, which is less than 50 hectare as required under category 8(b)
Township and Area Development Project under MoEF & CC Notification dated
14.09.2006. However, it is pertinent to mention here that the appellant completely
ignored the fact that in EIA Report already submitted with SEAC, appellant has
proposed for construction of common facilities on area of 50,360 sq. mt. which
itself renders him liable for obtaining prior Environment Clearance under FIA

Notification.

Inspection Report on 18.06.2018.
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The operational part of Site Inspection Report, dated 18.06.2018, is re-
iterated hereinafter for kind perusal of this Hon'ble Tribunal:-
“q). The Project Proponent started development and construction of plotted
colony without getting EC from the competent authority on the pretext that area

of project is less than 50 hectares.

b). The Project Proponent has already constructed the commercial complex-1
and remaining are proposed to be constructed. The total area of all the
commercial complexes are 15459 sq. mt. as per EIA report. The PP has already
constructed the flats and details as provided by PP is 12699 sq. mtr.

c). The total area under common facilities like school, community centre,
religious building, taxi stand is 50,360 sq. mtr. , as mentioned in EIA Report, are
supposed to be constructed by Project Proponent. Although Project Proponent
has given assurance that no further construction will be made but could not
provide credible document to support the claim.

d). The Project Proponent has obtained the approval of construction of various
sites, plots and other facilities from DTCP. The documents provided includes
Occupation certificate for 14934 sq. mtr. and approval for construction of 17
plots. In addition, the construction activity has been done on other plots, for
which Project Proponent was unable to supply the record. It was promised by
Sh. N.P. Sharma that remaining information / documents will be sent withing a
week time. However, even after repeated telephone calls and written requests,
the information was not provided. Final notice was sent to Project Proponent to
provide all the information vide letter No. 583 dated 06.06.2018, but even after

the lapse of 26 days, no response was received from Project Proponent.
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As the area constructed / to be constructed by Project Proponent is more

than the required for exemption and the Project Proponent requires Environment

Clearance. Therefore, Project Proponent has violated the conditions of EIA

Notification dated 14.09.2006 by started construction without prior obtaining

Environment Clearance.”

The above mentioned site inspection report was considered during the
174t meeting of SEIAA, dated 07.08.2018 and after detailed deliberations,
unanimously was recommendedto answering Respondent No. 3 for initiating
prosecution as per provisions of EIA Notification dated 14.09.2006. It is further
pertinent to mention here that appellant, vide communication dated 11.06.2018
(Annexure A/5) has alleged that he submitted the required documents along-
with undertaking that if they do construction beyond 20,000 Sq. mt. they will
apply for EIA. However, they completely ignored the fact that they already have
constructed 28158 sq. mtr. and gave a completely false statement adverse to the

already existing facts.

The copy of site inspection report dated 13.04.2018 is hereby marked

and annexed as Annexure R-3/1.

5. That appellant was issued show cause notice, vide letter no.
SEIAA/HR/19/100 dated 15.05.2019, to explain “Why legal action should
not be initiated against the Project Proponent”. However, for the reasons
best known to appellant himself, appellant opted to remain silent and further

N\ omitted to submit any reply in response to show-cause notice even after a

LT
.. L/ \-O

\ lapse of 7 months. The case was considered during the 121+ meeting of
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SEIAA, dated 25.11.2019, wherein the case was recommended for initiating

prosecution against the Appellant.

6. That SEIAA considered the case during its 159t meeting, dated 15.06.2023,
wherein it was observed that it is a clearcut case of violation committed by
Appellant as he has already made construction of Commercial Complex
having Buildup area of 15459Sq.Mtr. and Residential Flats having buildup
area of 12699 Sq. Mtr. at the site. Thus, a total construction of 28158 Sq. mtr.(
3,02,980 Sq. ft.) at the site has already been made by the Appellant without
obtaining prior Environment Clearance under the provisions of EIA
Notification dated 14.09.2006. It was also observed that out of total buildup

area of 2,89,577.58 Sq. mtr. of the project, out of which common facilities

infrastructure including school community centre, nursing home,
dispensaries etc. over an area of 50,360 sq. mt. were proposed to be

constructed , besides a commercial complex and residential complex.

7. That appellant, for the reasons best known to himself, on account of his
reckless and irresponsible acts, not only created stress and uncertainty
amongst the buyers, but also escalated the cost of project by non compliance

of provisions under EIA Notification and indulgence in violations thereby.

8. That considering the gravity of misadventures being committed by the Project
Proponent, answering Respondent No. 3 imposed Environmental
Compensation Cost and Penalty for the violations committed by the
Appellant by unauthorized construction of 28,158 sq. mtr. ( both Commercial

\,A/‘ & Residential). The tabulated details of EnvironmentalCompensation Cost

“7nand Penalty imposed on the appellant is submitted hereinafter for the kind
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Sr. Unauthorized Project Environment | Penalty
No. Construction (in | Cost Compensation  Cost
Sq. Mtr.) (In @5% of the total
Crores) | project cost ie. 137.06 |
Crore. B
1. 28158 137.06 6.85 Crore Rs. 65
Lakhs
| 1
2. | Total Environment | Rs. 6.85 Crore + Rs. 65.00 Lakhs=
Compensation  Cost & | Rs. 7.50 Crore
Penalty

9. Tt is further pertinent to mention here that Penalty and Environmental

10.

Compensation Cost has been imposed upon the appellant keeping in
view of the violations having been committed by observing all the facts
and circumstances and the cost of the project and by following the
judgment of Hon'ble Apex Court in Civil Appeal No. 10854 of 2016
titled as M/s. Goel Ganga Developers India Pvt. Ltd. Vs. Union Of India
Through Secretary Ministry Of Environment And Forests &ors., vide its
order dated 10.08.2018, wherein Hon'ble Apex Court imposed
Environment Damage Compensation Cost of Rs.100 Crores or 10% of

total project cost, whichever is more and observed in the following term
BBE, i e s e v This Court has in a number of
cases awarded 5% of the project cost as damages. This is the
general law. However, in the present case we feel that
damages should be higher keeping in view the totally
intransigent and unapologetic behavior of the project

rr

PYOPONENE..cooveieiiiinrieiionnsn.

It is also worthwhile to mention here that Hon’ble National Green
Tribunal, vide its order dated 22.02.2023, in Appeal No. 2 of 2023 titled
as VSR Infratech PvtLtd. Vs. State of Haryana and Ors.,while

deciding the question of inappropriate Environmental Compensation
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Cost imputed for construction beyond permissible limit under

Environment Clearance, was pleased to make following observations:-

4. However, we find that SOP dated 7.7.2021 was not
applicable in case in hand, inasmuch as the said SOP was
applicable in respect to those applications which were filed
within six months pursuant to Notification dated 14.3.2017
and not in all other matters. In the present case, if
compensation was to be calculated, they had to follow law
laid down by Supreme Court in Mantri Techzone Pot. Ltd.
v. Forward Foundation and Ors. (2019) 18 SCC 494 and
Goel Ganga Developers India Pot. Ltd. o UOI, (2018) 18
SCC 257, and by this Tribunal in various cases inter-alia in
Appeal No. 54/2018, H. P. Ranjanna vs. Union of India
&Ors. and OA No. 661/2018, Praveen Kakar &Ors. vs.
Ministry of Environment & Forests &Ors.

rr

............

Perusal of the above mentioned observation of Hon’ble NGT
and observation of this Hon’ble Court in M/s. Goel Ganga Developers
India Pvt. Ltd. Vs. Union Of India Through Secretary Ministry Of
Environment And Forests & ors reflect that action of the answering
respondent of imposingthe penalty in the tune of Rs. 65 Lakh and
imposition of Environmental Compensation Cost amounting to Rs.6.85
Crores, at the rate 5% of the total project cost i.e. Rs.137.06 Crores is
reasonable and rational and by no stretch of imagination can be termed
as arbitrary and contrary to Standard Operating Procedures for
identification and handling of violation cases under EIA Notification,

2006.

Reply on Merits:-

X{ 1. That the contents of para no. 1 are denied being wrong as the

Environmental Compensation Cost & Penalty is rightly imposed upon the
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appellant for blatant violations of the provisions of EIA Notification, 2006
by unauthorized construction of an area measuring to 28158 Sq. Mtr.
including not only residential but also commercial complexes, without
obtaining prior Environment Clearance as per the provisions of EIA
Notification dated 14.09.2006. Further, regarding the delay in imposition
of Environmental Compensation Cost as alleged by the Appellant, it is
submitted that the Prosecution for violations of EIA Notification was
initiated in 2020, itself, wherein, the appellant preferred to be non-
responding even after issuance of Show-cause Notice dated 15.05.2019. By
no stretch of imagination it can be assumed that Appellant was unaware of
the fact that once cognizance of alleged violations is taken and proved,
Environmental Compensation Cost and Penalty will be imposed on
Appellant. For the reasons best known to the appellant himself, despite
appellant himself being involved in such huge ventures amidst the
professional teams, remained complete oblivious regarding the
contemplated action of imposition of Environmental compensation cost
and penalty from the year, 2020, till the date of passing the Order dated

21.06.2023.

. That the contents of para no. 2 are denied being false. It is submitted that

despite several communications at the stage of site inspection as well as
prior initiating prosecution against the appellant, he remained completely
ignorant thereby neither providing required information at the time of Site
Inspection, nor at the time of issuance of Show/cause Notice dated
15.05.2019. It is further pertinent to mention here that the
recommendations made by SEAC regarding alleged violations for

prosecution against appellant were duly accepted by answering
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Respondent No. 03; however regarding getting above and beyond the
recommendations of SEAC, it is submitted that it is a well settled
law/provisions provided under EIA Notification 2006 and subsequent
amendments therein and decisions by Hon’ble Apex Court as well as this
Hon’ble Tribunal, that the imposition of Environmental Compensation
Cost and Penalty is inevitable and no point of recommendations of SEAC

arises what so ever.

That the contents of para no. 3 are denied being false. It is submitted that
the communication dated 18.09.2017 was considered during 160" meeting
of answering Respondent No. 04, wherein, a sub-committee was
constituted to ascertain the actual position of construction being already
done by theappellant. It is further pertinent to mention here that the plea
being taken by the Appellant regarding Non—applicability of EIA
Notification dated 14.09.2006 under category 8 (b) is hereby denied; as
being a developerthere is a limited scope for development Activities i.e.
Road Services, Sewerage Activities etc. If the Developer himself carries out
construction activities more than 20,000 sq. mtrs; then EIA Notification will
be applicable to the project. In the present case, the total buildup area
under common facilities like school, community centre , religious building,
taxi stand amounting to 50,360 sq. mtr., as mentioned in EIA Report
submitted by Appellant, are supposed to be constructed by himself.
Furthermore, apart from the above mentioned common facilities, a total
buildup area of 28,158 sq. mtr. (including commercial as well as
Residential) has been constructed by the appellant which itself shows that
the plea being taken by the appellant is completely filmsy and mere an

eyewash to obtain the desired relief from this Hon’ble Tribunal.
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4. That the contents of para no. 4 are admitted being a matter of record.
However, the submissions made in proceeding para may kindly be
considered as part and parcel in reply to the contents of present paragraph,

as same is not being repeated for the sake of brevity.

S_ﬂ

That the contents of para no. 5 are denied being false. It is further
submitted that Appellant himself vide letter dated 04.07.2018 requested for
deferment of the case to the next meeting and requested that they will
provide the requisite documents as desired by the respondent No. 04.
However, as per the alleged communication dated 11.06.2018, the
documents were already provided to the Respondent No. 4, which are
contrary to each other. It is further submitted that no such record,
regarding communication dated 11.06.2018 is available with Answering

Respondent No.04.

6. That the contents of para no. 6, upto the extent that the recommendations
for initiation of Prosecution were made by Respondent No.04 are admitted
being matter of record. Rest of the contents of the Para is denied. It is
pertinent to mention here that even after issuance of show-cause notice to
appellant, he opted to be incomplete oblivious, as submitted in proceeding

paragraphs.

7. That the contents of para no. 7 are related to Respondent No. 01 and needs

no reply qua the Answering Respondents.

\.d/ 8. That the contents of para no. 8 are denied being false. It is further

submitted that submissions made in preceding paragraphs may kindly be
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taken as part and parcel of reply to the contents of the present Paragraph

as same is not repeated hereinafter for the sake of brevity.

9. That the contents of para no. 9 upto the extent that Respondent No. 03
communicated its intent to initiate action under section 5 of Environment
(Protection) Act, 1986 are admitted being matter of record. However the
rest of the contents of paragraph are denied as no right of appellant has

been infringed by order dated 21.06.2023.
10. That the contents of para no. 10 are denied for want of knowledge.

11.That the contents of para no. 11 are denied for want of knowledge.
However, it is pertinent to mention here that as per EIA Report submitted
by appellant itself, common facility area amounting to 50360 sqm was to
be constructed by appellant in addition to already constructed area of

28158 sqm (including commercial and Residential complexes).

12.That the contents of para no. 12 are denied being false. It is further
submitted that submissions made in preceding paragraphs may kindly be
taken as part and parcel of reply to the contents of the present Paragraph

as same is not repeated hereinafter for the sake of brevity.
13. That the contents of para no. 13 are admitted being matter of record.
14. That the contents of para no. 14 are admitted being matter of record.

15.That the contents of para no. 15 are denied being false. It is further

\\.»/ submitted that submissions made in preceding paragraph No. 03 may

< hese :
'@ﬁ‘isﬁ?\@)\ kindly be taken as part and parcel of reply to the contents of the present
\
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16.That the contents of para no. 16 are denied being false. It is further
submitted that submissions made in preceding paragraph No. 03 may
kindly be taken as part and parcel of reply to the contents of the present

Paragraph as same is not repeated hereinafter for the sake of brevity.

17.That the contents of para no. 16 are denied being false. It is further
submitted that submissions made in preceding paragraph No. 03 may
kindly be taken as part and parcel of reply to the contents of the present

Paragraph as same is not repeated hereinafter for the sake of brevity.

18.That the contents of para no. 16 are denied being false. It is further
submitted that submissions made in preceding paragraph No. 05 may
kindly be taken as part and parcel of reply to the contents of the present

Paragraph as same is not repeated hereinafter for the sake of brevity.

19.That the contents of para no. 19 are related to Respondent No. 01 and

needs no reply qua the Answering Respondents.

20.That the contents of para no. 20 are denied being false.lt is further
submitted that on the basis of Site Inspection Report dated 18.06.2018, it
was arrived at the conclusion unanimously that appellant has committed
violations by unauthorized construction of builtup area of 28158 sqm
without obtaining prior Environment Clearance under the provisions of
EIA Notification dated 14.09.2006 and subsequent amendments thereof.
Thereafter, the recommendations were made to initiate Prosecution Action
against appellant. Further, regarding getting above and beyond the
recommendations of SEAC, it is submitted that it is a well settled

(é_?/..m_b law/provisions provided under EIA Notification 2006 and subsequent
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amendments therein and decisions by Hon'ble Apex Court as well as this
Hon'ble Tribunal, that the imposition of Environmental Compensation
Cost and Penalty is inevitable and no point of recommendations of SEAC

arises what so ever.

21.That the contents of para no. 21 are admitted being matter of record.

22.That the contents of para no. 22 are admitted being matter of record.

23.That the contents of para no. 23 are denied being submitted before this
Hon’ble Tribunal in distorted manner to avail the desired relief. It is
further submitted that submissions made in preceding paragraphs may
kindly be taken as part and parcel of reply to the contents of the present

Paragraph as same is not repeated hereinafter for the sake of brevity.

24. That the contents of para no. 24 are admitted being matter of record.

25.That the contents of para no. 25 are denied being false as no right of
appellant has been infringed by Respondent No. 03 by passing order dated

21.06.2023.

26. That the contents of para no. 26 are denied,as per the submission made in
preceding paragraphs, same is not reiterated herein after for the sake of
brevity. It is submitted that no ground is made out to file the present
appeal. The grounds urged are untenable, flimsy and thus liable to be
rejected.

27.That present appeal is liable to be dismissed being barred by limitation. It
is further submitted that no sufficient cause has been shown for

condonation of delay.
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Prayer:

Keeping in view of facts narrated above, it is humbly prayed that the

submissions made above may kindly be taken on record in the interest of Justice and
Appellant be directed to deposit the due Penalty and Environmental Compensation

before hearing on merits.

£( Member \&

g\ Secretary |5 /Member Secretary,

% X/

/\%{ronment Impact Assessment
Authority, Haryana.

Panchkula
Dated: |\ } lo]2022

VERIFICATION:-

Verified that the contents of para No. 1 to 10 of the preliminary submissions
& Para No. 1-27 of reply on merits are correct and true to my knowledge and belief
which based on official record. No part of it is false and nothing material has been

concealed therein.

T |
%Q\P\SSrs‘s/};\\ :W
@ I\ e

o \
Panchkula £ Member | 'lMember Secretary,
S\ Secretary -

Dated: \| ] \o}lozg Wﬁbnmem Impact Assessment
9+ ¥ Authority, Haryana.

oq\i\‘i\o

—
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INSPECTION REPORT DT 13.4.18 BY COMMITTEE, SEAC, HARYANA

Sub-Site inspection to verify status of compliance for commercial colony at sector 36, Village-
Kasba, Karnal by M/ Ansal Housing & Construction Ltd.

A committee consisting 1. Sh G.R.goyat, Chairman and Sh A K.Bhatia member SEAC was formed
to inspect the site to verify status of construction of above mentioned site. The committee
visited the site on dt 13.4.18.

Following were present on behalf of PP -
1. ShN.P.Sharma, Sr G.M
2. Sh Varinder singh Consultant , GRC

The sub-committee visited the site on dt 13.4.18 in presence of the above mentioned
representatives of the PP and the matter was discussed with them about the status of
construction . The project is under construction phase and following observations are
made about the status of construction.

Specific condition-

1. The PP has started development and construction of plotted colony without getting
environment clearance from the competent authority on the pretext that the area of
the project( plotted colony) is less than 50 hectares.

2. The PP has already constructed the commercial complex-1 and remaining are
proposed to be constructed. The total area of all the commercial complexes are 1&59
sqm as per EIA report. The PP has aiready constructed the flats and detail as provided by
PP is 12699 sgm {copy enclosed).

. The total area under common facility like school, community centre,
religious building, taxi stand is 50360 sqm as mentioned in EIA reportare
supposed to be constructed by PP. Although PP has given assurance that no
further construction will be done but could not provide credible documents
to support the claim.

4. The PP has obtained the approval for construction of various sites, plots and other
facilities from other from DTCP. the documents provided include O/C for 14934 sqm and
approval for construction in 17 p?etsf@ncicsad}. in addition, the construction aclivity
has been dane on other plots far which PP was unable to supply the records. it was
promised by Sh N.P.Sharma that remaining information/documents will be sent with in
one week time. But after repeated telephone calls and written request ,the information
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was not provided. . Final notice was sent to PP to provide all the information dt 583 dt
6.6.18 . After lapse of 2 days, no response was received from the PP.

As the area constructed/to be constructed by PP is more than the required {oig J ‘,%f,

exemgation and the PP requires EC. Therefore the PP has violated the conditions of &8 by
starting the construction without getting the £EC.

{AK.
{Member)

{ R,Géyat}

{Chairman)
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Regd Post

OCCUPATION-CERTIFICATE

From

Senior Town Planner,
Cum-Chairman, Bullding Composition Committee,
Panchkula.

Te
Ansal Housing & Construction Ltd.
1S LUIGF, Indra Prakash, 21 Barakhamba Read,
Mew Delhi- 110001,

Memo No. STR()/OC-305/PAJ2016/ | 93 Dated:- 30 ©

.

N3

Subject: Grant of accupation certificate in respect of Residential House o
Plot No. A-26, Sector-36, Ansal Housing & Construction Ltd,, District-

Karnal.

Reference:- Your application dated 15.02,2016.

Wrereas you have applied for the issuance of an eccupation certificate as I

cequired under rule 47(1) of the Punjab Scheduied Roasds and Controlled Arcas

Restriction of Unregulated Devclopment Rules, 1965 in respect of House Ne. A-26

Sector-36, Ansal Housing & Construction Lid., District Harnal.

The permussion for the cccupation of the building prescribed below is
hereby granted alter compounding of the viclations @nd receipt of the cempesition
charges amounting Rs. 44 ,352/-(Ra. Farty Four Thousand Thres Hundred & Ninety Two
Only] subject 10 the condition that this sccupation certificate will stand autemabeaily
cancelled, if the peomitted use of building or part thereol is change or any additional
in the said building is raised without appruval of the
portion of the building for which orcupation certificate has
nlicablz law.

ponstruction or aiizrabtion
Competent Authority or the
agt been granted iz cccupied. This would alzo attract action under the ap

The components of the saud building atonewith area for which cccupation
certificate is being granted are ag under-

Ground Yicor 1 119.78 SqMus
First Floor : 1159.78 Sq Mtrs

Second ; 50,97 Sg Mtrs,
Total covered area : 330.53 Sq Mtrs.
Mumty 3 11.859 3q Mtrs.
T [ O21Y
N A
CxsnoMd -
Senior Tows Flanner, cum-Chalrman,
Building Composition Committee,
Panchkula.
Endst No:-STR(F]/OC-805/PAJ 2016/ - Dated:-

A topy of the above is forwarded to the (ollowing for information please.
1. Superintending Engmear HUDA Circle, Karnal wort his office memo Nu. 2497
dated 02 05,2016 vide which clesrance from Public tleaith puint of view has been
izvued, :

5. Thatrict Town Planner, Karnal w.r l, his affice memo Mo, 329 dated 03 03,2016,
H

{
Senior Town Planncr, cum-Chaizman,
Building Composition Committee,
Panchkula,

Lwy

e — M ——" -

e
T e

oty
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Subject:

Reference:-

Restriction of Unregulated Development Rulcs, 1965 in respect of House No. A-27,
Sector-36, Ansal Housing & Construction Ltd., District Karnal.

143
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Senior Town Planner,
Cum-Chairman, Building Composition Committce,
Panchkula.

Ansal Housing & Construction Ltd.
15 UGF, Indra Prakash, 21 Barakhamba Road,
New Delhi- 110001,

Memo No. STP(P)/OC-799/PA/2018/ £) 0 Dated:-$0.0 8 4

Graat of gecupation certificate in respect of Residential House on
Plot No, A-27, Sector-36, Ansal Houslng & Construction Ltd., District-
Karnal.

Your application dated 15.02.2018,

Whereas you have applied for the issuance of an occupation certificate as k
required under rale 47{1) of the Punjab Scheduled Ruads and Centrolled Arsas

K

The permission for the occupation of the building prescribed below is

bercby granted after compounding of the viclations and receipt of (hc vomposition
charges amountng Rs. 44,392/-(Rs. Forty Four Thousand Three Hundred & Ninety Two

Only) subject to the condition that this occupation certificate will stand automatically
cancelled, if the permitted use of building or part thereof is change or any addilional
construction or alteration in the suid building is raised withoul approval of the §
Competent Autherity or the portion of the building for which occupation certificate has L
not been granted {s scvupted. This would also attract actien under the applicable law. ]

Ground Flaor

First Floor 11978 Sq Mirs

Second : 90.97 SqMtra.

Total covered area 1 330.53 5q Mtrs,

Mumty : 11 859 Sq Mtrs.

P \%:\;-«.\':Ylh‘*q - H

Senior Towl Planner, cum-Chairman,
Building Campesition Committee,
Panchkula.

Endst No:-STP{P}/OC- 799 /PA/ 2016/ - Dated:-

[3v]

A copy of the above is forwarded to the following for information please.

. Superintending Engincer HUDA Circle, Karnal w.r.t. his officc mema No, 2497
dated 03.05.2016 vide which clearance from Public Health poiot of view has been

issued.

Listrict Town Planner, Karoal w.r.t, his office memo No. 324 dated 03.03.2016,

The components of the suid building alongwith arca for which occupation
certificate ie being granted arc as under:-

119.78 5q Mtrs

]
H

Senior Town Pla‘nncr. cum-Chalrman,
Bulliding Composition Committee,

Panchkula. ]
— L — —— — |
Regd Post
OCCUPATION-CERTIFICATE
From

Senior Town Planner, . _
Cum-Chairman, Building Composition Commiittes,
Panchikula.

T e am——
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Senicr Town Planner, ﬁ
Cum-Chairman, Building Composition Committes, i
Panchiuia,

Ansal Housing & Constuction Ltd.
15 UGF, indra Prakash, 21 Barakhamba Road,
New Dethi- 110001,

Subject: Grant of occupsation cestiflcate in respect of Residential House on
Plot Wo. A-28, Sector-36, Ansal Housing & Constructlon Ltd., District-
Karnal.

Memo No. STP(P}/OC-800/PA/2018/ (5 |9} Datect:- 56 08 Eé

Reference:- Your application dated 15.02.2016.

Whereas you have applied for the issuance of an ccoupation certificate us
required under rule 471} of the Pumab Scheduled Roads and Controlled Areas
Restriction of Unregulated Development Rules, 1965 in respect of House No. A-28,
Secter-36, Ansal Housing & Construction Ltd,, District Karnal.

The permission for the occupation of the building prescribed below i3
hereby granted afier compounding of the viglatons and receipt of the composition
charges amounting Rs. 44, 392/-(Ry. Purty Four Thousand Three Hundred & Ninety ‘two
Only] subject to the condition that this cocupation certifiente will stand autematically
cancelled, if the permitted use of building or part thereofl is change or any additional
construction or alterstion in the said building is raised without approval of the
Competent Autherily or the portion of the building for which cccupation certificale has
ol e granied s oceupied. This would also attract action under the applicable law

The components of the said building wlongwith area for which occupatian
certificate ie being granted are as under:-

Ground Planr : 11878 SqMirs

First Floor : 119.78 Bg Mtrs

Sacond : Q087  Sg Mirs,

Total covered area i 330.53 Sq Mtrs.

Mumnty 3 11.859 Sq Mtrs.
:
ranoad

Senfor Town Planner, cum-Chairman,
Building Cempositioa Commiltee,
Panchkula.

Endst Na: STR(P)/OC-BOU/PAS2016/- Dated:-
A copy of the above is forwarded to the following for nformation pisase
1. Supcrintending Enginesr HUDA Circle, Kernal w.r.l, his oifice memo No, 2497
dated 03.05.2016 vide which clearance from Public Health point of view has been |
issucd,

| 2. District Town Planner, Karnal wr.t. his office memo Mo, 325 dated 03.03.2016.
/

Senlor Town P'ianner, cum-Chairman,
Building Compositien Commlittee,
Panchkula,

PR e
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Wrom
Senior Town Plannor,
Cum-Chsirman, Building Composition Committee,
Panchkala.
To
Ansal Housing & Cansluction Ltd.
15 UGF, Indra Prakash, 21 Barakhamba Rosd,
Mew Delhi- 110001,
Memp No. STPPI/OC-804/PA/ 2015/ ‘,:;‘;;G Dated:- 20 o¥. /b !g
b B i
i
Subject: Grant of cecupation certificate in respect of Residential House on § |
Plat No. A-29, Sector-36, Ansal Housing & Construction Ltd., District- E
Karnsal i
Reference: Your application dated 15.02,2016.

Whereas you have applied for the issuance of an osecupatien cerdficate &5
required under rule 47{1} of the Punjab Scheduled Roads and Controlled Areas
Restriction of Unregulated Devclopment Ruoles, 1905 in respect af House Ho. A-29,
Sector-36, Ansal Housing & Construction Ltd., District Karnal.

The peemission for the occupation of the building prescribed below is
hereby granted after compounding of the vielations and receipt of the composition
charges amounting Rs, 44,392/-{Rs. Forty Four Thonsand Three lfundred & Ninety Two
Ouly) subject 1o the condition that this occupanon certificate witl stand automatically
cancelled, if the permitted use of building or pan theveo! is change or any additional
consiruction or alteration in the said building is rajsed withoul approval of the

Competent Authority or the portion of the building {ur which oocupation e uficate has

aot heen granted is accupicd. This would also stteact action under the applicable faw, i

b

. y ; " X -

The corapencnts of the said building alongwith area Jor which scoupation |

s . . i

certificate is being granted are as under: Eg

iif

Graund Floor : 119,78 SaMus H

First Plooar : 113.78 Sqg Mus ;
Second Floor 5 G097 Sq Mirg
Total covered area H 330.53 Bq bdiirs.
Mumty ] 11.85% 5q Murs.

g 3
Yoo ;

Senior Town Planser, cum-Chairman,
Suilding Composition Committee,
Panchkula.

Endst No:-STP(P)/ OC-804/PA/ 2016/ Dated:

A cupy of the above is forwarded 1o the following {ar information piecse.

1. Superintending Enginest HUDA Circle, Kurnal wort hiz offics memo No. 2387
dated 03,0520 16 vide which cloaranue from Public Health point of view has been
issued.

e

Bistrict Town Planner, Karnal w.r.t his office memao No. 337 datedt D3.C3.2016.

!

;

Qenior Town Planner, cum-Chairman,

[

Panchkula.

Building Compositlion Committee, ]E%
¥
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Uit

Scaior Town Flanner,

Cum-Chatrman, Building Composition Committes,

Panchikula.
To

Arnsat Housing & Construction Lid.

18 UGF, Indra Prakash, 21 Barakhamba Road,

Hew Delhi- 110001,

Mema Neo. STP(P)/OC 803/PA/2016/ & 112 Dated:- 0. 88
Subject: Grant of occupation certifleate in respect of Residential House on

Plot No. A-30, Sestor-38, Ansal Housing & Construction Ltd., District-
Karnal.

Reference:- Your application dated 16,02.2016.

Whereas you have applied for the issuance of an occupation certificate as
required under rule 47{1) of the Punjab Scheduled ftoads and Coatrolled Areas
Restristion of Unregulated Development Rules, 1985 in respect of House Neo. A-30

Sector-36, Ansal HousIng & Coustruction Ltd,, Tistriet Karpal,

The permission for the occupation of the building prescribed below is
nereby granted sfler compounding of the vislatons anc receipt of tho composition
charges amounting Rs. 44,392/-{Ra. Forty Four Thousand Three Hundred & Ninety Two
Only} subject to the condition that this aceupation ¢ortificate will stand automatically
cancelled, if the permitted use of building or past thereal is change or any additiohal
construction or altsration in the ssid building is raged without approval of the
Competent Authorily or the portion of the building for which sccupation certificate has
not een granted is occupied. This would also aitract actiun under Lhe applicabie Jaw,

The rorapenents of the said building alengwith arsa for which ouenpation
cevtificate is being granted are as under:-

Ground Floor 3 11978 3g Mues
Firge Flaoyr z 11978 Sn Mirs
Second - 00.8Y%  Sq Mims,
Taotal covered area 3 330.53 &4 Mirs.
Mumey ; 11.839 Sq Mirs.

™ e \
. \3,77\1; 2 ’T\‘m} ¥
Senior Town Planner, cum-Chairman,

Building Compesition Committee,
Panchhkula.

Frdat No-STR{P) OC-BUA/PA/2016/- Dated:-
A cnpy of the above is forwarded to the following for information please,

l. Superintending Enginesr HUDA Cirele, Barmal st bis office memo No. 2497
dated 03.05.2016 vide which clearance from Public Hoalth point of view has been
syued,

9. District Town Planncr, Kaomal w.r.L his office memo No. 326 dated 03.03.2016.
!
Senior Town Planner, cum-Chalrman,
Building Compoesition Committee,
Panchhkula.

R W M T YT 0 A
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Reference:- Your application dated 15.02.2016,

Whereas you have applied for the issuance of an occupation certificate as
required under rule 47{1) of the Punjab Scheduled Reads snd Controlled Arcas
Restriction of Unregulated Development Rules, 1965 In respect of House Ne. A-31,
Sector-36, Ansal Housing & Construction Ltd., District Karnal,

The permission for the cccupation of the building prescribed briow s
hereby grented after compounding of the viclatiens and receipt of the compesition
charges amounting Ra. 44,392/ -(Rs. Porly Four Thousand Three Hundred & Ninety Two
Oniy} subject to the condition that this occupation certificate will stand automatically
cancelied, if the permitted use of buitding or part thereof is change or any additional
construction or alteration in the said building ls raised withoat approval of the
Competent Authority or the portion of the building far which occupation certificale has
not besn granted ts accupied. This would also attract avtion under the applicable law.

The components af the said building wongwith area for which sceupation
certificate is being granted wre as under:-

Ground Floor : 119,78 Sy Mirs
First. Floor - 119.78 Sq Mirs
Second : 96.97 Sg Mirs.
Total covered ares ¥ 330.53 Sq Mirs.
Mumty - 11.859 5q Mors

- A

t%‘g‘;’m@% _
Senlor Town Piannez, cum-Chairman,
Building Composition Committee,
Panchkula,

Endst No:-STPP /OUC-B02/PAS 2016/ - Dated:-
A copy of the above is forwarded o the fellowing {or information please.
1. Superintending Engineer HUDA Cirele, Karnal wrt his offics memo Mo, 2497

dated 03.05.2016 vide wihich clearance from Public Health point of view has been
issued,

gxl

District Town Planner, Karnal wor.t. his office memae Ko, 337 dated 03.03.2016.
/

Senior Town Planner, cum-Chairman,

Building Composition Committee,

Panchkula,

rigu
Senior Town Planner,
Cum-Chairman, Building Composition Committee,
Panchikula.
To
Ansa!l Housing & Construction Lid.
15 UGF, Indra Przkash, 21 Barakhamba Road,
Mew Delhi- 110001,
o - [ (t
Memo No. STPPY/OC-B02/PA/20168/ £/ 43 Dated:- ¢ 08 F4b
Subject: Grant of occupatlon certificate in respect of Residential House on
Plot No. A-31, Sector-36, Ansal Housing & Construction Ltd., District-
Karnal.

—

T

o
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.,l,’.‘R-VIi. Regd Pest

See Code 4,10{2), 13) and {5)]
FORM Of OCCUPATION-CERTIFICATE

From
T L Senior Town Planner,
E g _ Cum-Chairman, Building Composition Committee,
i s Panchkula.
To

Ansal Housing & Construction Lt

15 UGF, indra Prakash, 21 Bardahamba Road,

New Dethi- 110001, ] =
‘Memo No.STP(P}/OC- wua;prvamf; {955‘ Dated:- /;/} f; 7

SuB‘je‘ct:. = :Grant of occupation certificate in respect of Residential House on Plot
No. A-58, Sector-36, Ansal Housing & Construction Ltd., Karnal.

Reference:-  Your application dated 39.11.3016 & 03.01.2017.

Whereas Ansal Housing & Construction Ltd have applicd for the issue of an
occupation certificate in respect of the building described below:-

gintg‘gg.: -A-38, Sector-39,

City:~ . Ansal Housing & Construction Lid., Karnal

The components of the said building alongwith area for which cccupation
certificate is being granted are as under:-

i

Ground Floor § 137.51 Sq.M.

First Floor d 137.51 Sg.M.
Second Floor H Sqg ML
06 Total _Sq.M.
= - Mumiy 1

I hereby grant permission for the Occupation: Certificate of tne said 1 puliding
with follewing condition:-

1. The permission for the occupation of the building prescribed below is heeln
granted afier compounding of the violations and receipt of the compssition |
charges amounting Rs. 1,73,052/-(Rs. One Lacs Seventy Three Thoussnd &
Fifty Two Only} and charges for increased FAR amounting Rs, 4323837 [Rs

Sixty Three Thousand Theee Hundred & Ninty Three Oniv
Commissioner, Municipal ‘Corporation, Karnal, subject o

favour of

&,

&
s
+
4

reconciliation of accounis,

This occupation certificaie will stand automatically cancelled, if the
permitted use of building or part thereof is change or any additional
construction or alteration in the said- hmldzng is raised without approval of
the Competent Authority or ths:.pnr:mn of the building for which accupation
certificate has not been granted is occupied. This would alse attract action
‘under the applicable law. :

B

Senior Tua}n iaxmer, cum-Chairman,
Building Composition Committee,
Panchkula.

Eﬂdst No:-STP(F) JOC-1 208/ PAJ 2017~ Dated:-

A copy of the above is forwarded m ihe foliowing for information please.

- 4. Superintending r,m ineer HUDA nrdv Karnal w.ril. his office memoe No. 5958%
dated 035.04.2017 vide which clearance from Public Heaith pomt of view has been -
issued.

District Town ?‘immer Karnal w.r £ his office memo No. 86 zi.,ucd 1201201

4

Buﬂdiﬂg (:nmpositmu Cnmmittm,
Panchkula. .
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rrom

Senior Town Planner,

Cum-Chairman, Building Compesition Commitles,

Panchiula,
To

nsal Heusing & Ceonstruction 1id.

15 UGF, Indra Prakash, 21 Parakhamba Road,

New Delhi- 110061,

Memo No. STR(P)/0OC-814/PA/20167 6118 Dated:- o 07/}
Subject: Grant of occupation certificate in respect of Residential House on

Plot Ho. C-74, Sector-36, Ansal Housing & Construction Ltd., District-

Karnal.

Reference:- Your application dated 15.02.2016.

Whereas you have applied for the issuance of an octupation certifizate as
required under rule 47(1) of the Punjabd Scheduled Roade and Controlled Areas
Restriction of Unregulaied Development Hules, 1965 in respect of House No. C-74,
Sector-36, Ansa! Housing & Construction Ltd,, District Karnal.

The permissicn for the occupation of the building prescribed belew iy
hereby pranted afler compounding of the violations and receipt of the compesition
charges ameunting Rs. 37,323/-(Rs. Thirty Seven Thousand Three Hundred & Twenly
Three Only) subject to the condition that this scoupation cordficaw will stand
automatically cancelled, if the permitted use of building or part thereof is change or any
additional construction or alteration in the swid building is raised without approval of
the Competent Autharily or the portion of the building for which sccupation certificats
has nol been granted is ocoupiad ‘this would mise aliract action under the applicable
law.

The components of the said building alongwith arca for which guenpalion
certificate is being granted we s undor.-

Ground Floor s 81,17 8q Mirs
First Fluor £ 81.17 SgqMrurs
Second Floor : £1.17 Sq Mus.
Total covered area - 243,51 Bq Mirs,
Mumty : 11.81 Sq Mira.

?i{%‘ﬁwd, : ;

Senlor Town Planner, com-Chalrnan,
Building Composition Committee,
Panchkula,

Eadst No:-STPP}/OC B14/PAJIDIG/ . Dated:-

A copy of the above is forwarded to the following for information please.
{. Supsrintending Enginszr HUDA Circle, Karnal wor.t his office memo No. 2487
dated 03.08.20 16 vide which clearances from Public Health pamt of view has been

ingued.

!

¥
Senior Town Planner, cum-Chalrman,
Building Compositicn Committee,
Parchkula,

s i o A A, s o il o M

2. District Town Planner, Karnal w.e.t. his office memo No, 304 dated 02.03.2016, F‘

T S s e R e S
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Senior Town Planner,
Cum-Chalrman, Building Composition Committee,

Panchlnaia.
To
Ansal Housing & Construction Ltd,
15 UGF, Indra Prakash, 21 Barakhamba Road,
New Delhi- 110001,
Mermo No. STP{P)/OC-797/PAJ2016/ £154 Bated:-{o. 08
Subject: Grant of occupation certificate in respect of Residential House on
Plot No. C-75, Sector-36, Angal Housing & Construction Ltd., District-
Karnal. .

Referonce:- Your application dated 15.02.2016.

Whereas you have applisd for the issuance of an occupation certificate as
required under jule 47{i} of the Punjab Scheduled Roads and Cenirolled Areas
Reutriction of Unreguiated Development Rules, 1963 in respect of House Na. C-75,
Sector-36, Ansul Housing & Construction Ltd., District Karnal,

The perrussian for the sccupation of the building prescribed below is
hareby granted alier compounding of the viclations and receipt of the composition
charges aunounzing Rs. 41,3427 -(s. Forty One Thousand Three Hundred & Forty Twa
Ondy] subject o the condition that this occupation certificate will stand automatically
cancelled, if the permitted use of bullding or part thereof is change vr any additional
construction or alteration in the said building is raised without appeoval of the
Competent Authorily ur the portion of the building for which ocrupation certificate has
nut been granted is cecupled. This would alse attract action under rhe applicable law.

The compenents of the suid building alongwith area for which nccupation
cectificate is being grantcd are as under:-

Ground Floor : &1.1 SqMus
iest Floor ; 81.17 Bg Mirs
Becand Flaar : 81.17 Sg bilrs
Total covered area 3 243,51 8q Mirs,
Munty ¥ 11.76 Sq Mtrs.

Senior ToWn Flanner, cum-Chairman,
Building Composition Committee,
Panchkula.

Lndst No:-STRP) /0C-707/PA/ 2016 - Dated:-

A copy of the above is forwarded to the following for information pleuse.

1. Superintending Engneor HUDA Cirele, Karnal wort, his office memo No. 2487
dated 03.05.2016 vide which clearance from Public Health point of view has been

iesued,

[

District Town Planner, Karnal wr U his office memo No. 328 dated U3 03.204 6.

/
Senior Town Planner, ounm-Chalrman,
Building Composition Committce,
Panchkula.
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FTOO
Senior Town Planner, )
Cum-Chairman, Building Compesition Comuauttes,
Panchkula,
Te
Ansal Housing & Construction Lt
15 UGF, Indra Prakash, 2] Barakhamba Roud,
New Delhi LICCOL.
Memo No. STP(PI/0C-306/PA/2018/ £ 17y Dated:- o) ofF Ja
Subject; Grant of occupztion certificate in respeet of Residential House on
Plot No. C-76, Sector-36, Ansal Housing & Construction Ltd., District-
Karnal.

Reference: Your application dated 15.02.20186.

Whereas vou have applied for the issuance of an cocupation cartificate as
required under tule 47(1) of the Punjab Scheduled Bonds and Cuntrolied Areas
Restriction of Unregulated Development Rules, 1965 in respect of House No. C.76,
Sector-36, Ansal Housing & Construction Ltd., District Harnal.

The permission for the occupation of the building prescrived below is
nereby pranted after compeunding of the violatiens and recoipt of the composmtion
charges amounting Rs, 41,342/-(Rs. Forty One Thousand Three Hundred & Forty Two
Oniy} subject to the condition that this cocupation certifivate will stand automabically
cancelled, if the permitied use of building or part thereol is change or zny additional
eomstruction or alterstion in the suid building is raized without approval of the
Competent Autherily or the portion of the buiiding for which cccupation certificate has
not been granted is ccoupied. This would sy wllvact action undar the applicable Iaw.

The components of the said Duilding alongwith area for which oceupation

certificats is being granted are as under:

Grenand Floor 2 81.17 Hg Mtrs
First Floor - B1.17 Squlus
Second Floor : 81,17 Bg Mirs,
Total covered area : 243.51 8q Mtrs.
Mumty ; 11.81 Bg Mtrs.

b
R il
: %;\iﬁ{‘f?f@ ,
Senlor Town Planner, cum-Chalrmasn,

Building Composition Committee,
Panchkula,

Eundst Nu STPIPY/ OC-B00/PAS2016/- Dated:-
A copy of the above 18 forwwrded to the following for information please.

1. Superintending Pugincer HUDA Cirgle, Karnad wor.t s offico memo No. 24497
darad 03.05.2016 vide which clearance from Public Health point af view has been

issued,

2. Thstrict Town Planner, Karnal w.r. his office memg No. 222 daled $3.032.2018

i
#
'

Senior Town Planner, cum-Chaleman,
Building Composition Committee,
Panchkula,

S =SS

s e e P
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From

Senier Town Planser, )
Curm-Chaivman, Building Composition Commattee,
Panchladia

=)

Ansal Heusing % Construction Ltd.
15 UGF, Indra Prakash, 2! Rarakhamba Road,
Moy Deihi- 1 100G,

Merno No. STPPI/OC-807/FA/2016/ /50 Dated:- 2s . 08/

Subject: Grant of occupation certiffente 1n respect of Residential House on
Plot No. C-77, Sector-36, Ansal Housing & Construction Ltd,, District-

Karnal.

Reference:- Your application dated 15.02.2016.

T

e,

Wheveas you have applied for the issuance of an cecupation certificate 48
reguired under rule 4711 of the Puniab Seheduled Roads and Centrelled Areas
Restriction of Unregulated Developroent Rules, 1965 in respect of House No. C-77
Sector-36, Ansal Housing & Construction Ltd,, District Karnal,

‘The permismon for the orcupation of the building prescribed Delow i
hereby granted after compaunding of the violations and receipt of the compomnlon
charges amounting ¥s. 37,3237 [Rs. Thirty Seven Thousand Three Hundred & Twenty
Three Only] subject i the condition fhat thiz occupation cortificate wiil stand
autamatically canceiled, if the permitied use of butiding or part thereof is change ¢F any
additional conatruction or alteration in the said building is raissd without sporoval of
the Competent Authorily or the portion of the building for which ocoupation certificate
has not been grantsd is occupled. This would alse attract setion under the applicable
law.,

The componconis of the sad building alongwith area for which occupation
certilicate is bring grantad are as under:-

Ground Floer £1.17 Sg Mirs

First Floor 7 #3.17 Sg Murs
3econd Floor : §1.17  Sg Mirs,
Total covered area s 243,51 Sq Mtrs.
Mumly g 11.76 Sg Mirs,

;fgmaﬂ ,

Serior Towa Planner, cum-Chalrman,
Building Composition Committee,
Panchhula,

Endst No-STRE| /O0-807 [PAT2016/- Dated:
A vopy of the abuve is forwarded to the loliowing for information please.
1. Superintending Sngineer HUDA Circle, Karnal wer., his office meme No. 2497

dated 02.05.2016 vide which cearance rom Public Health point of view hes boen

issund.

2. Disiniet Town Planner, Karnat wrl hix olfice memo No, 330 duted 03.03.2016.
;7
Senior Town Flanner, cum-Chalrman,
Building Composition Committee,
Panchkuala.

|
|




From
Senior Town Planner,
Cum-Chairman, Building Composition Committee,
Panchkula.
Ta
Ansal Housing & Construction Ld.
15 UGF, Indra Prakash, 21 Burakhamba Read,
New Delhi- 110001,
I Memo No. STR(P}/OC-808/PA/2016/ /97 Dated:- % 09 /& ||l
Subject: Grant of eccupation certificate in respect of Residential House on
Plot No. C-78, Sector-36, Ansal Housing & Construction Ltd., District- ||
Karnal. l ’
Reference:- Your application dated 15.02.2016. IE
Whereas you have applied for the issuance of an accupation certificate as
required under rule 47(1} of the Punjab Scheduled Roads and Contrelled Areas
Restriction of Unregulated Development Rules, 1965 in respect of House Mo, C-78, f
Scetor-26, Ansal Housing & Construction Ltd., District Karnal. i

The permission for the occupation of the building prescribed below s
hereby granted after compounding of the violatans and receipt of the composition
charges amounting Re. 37,323/-{Rs. Thirty Seven Tnousand Three Hundred & Twenty
Three Only] subject to the condition that this cccupation certilicate will stand
automatically cancelled, if the permitted use of building or part thereof is change or any
additional construction or alteration in the =aid building is raised wthout approval of
the Competent Authority ar the portion of the building for winch occupation cercificate
has nol been granted is occupied. This would also attract action under the applicable
law.

The components of the said building wlongwith wea for which ccrupation
certificate is being granted arc ay under:-

Ground Floor : 81.17 SqMirs

st Flonot : 81.17 SqMirs

Second Ploor : 81.17 _ SqMirs,

Total covered ares H 243,51 8q Mus.

Aurnty : 11.81 5q Mus,
DAY

Senicy Tawa Planner, cum-Chalrman,
Building Composition Committee,
Paanchkula.

fndst Not-STRP)/OC -808/PAJ2016/- Lated:

A copy of the above is forwarded to the lollowing for information please.

1. Superintending Engineer HUDA Circle. Karnal w.r.t. his office wemo No, 2467
dated 03.05.2016 vide which clearance from Public Health puint of vicw has bgen
issued

2. District Town Planner, Karnal w.r.(. his office memao No. 327 dated 03 03.2016.

Senior Town Plfanner, cum-Chairmag, ﬂ
Building Compesition Committee,
Panchkuls. i

T S
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Subject:

Reference:-

required under rule 4711} of the Punjab Scheduled Rosnds and Contrelied Arsas
Restriction of Unregulated Development Rules, 1065 in respect of House No. C-81
Sector-36, Ansa! Housing & Construction Lid., District Karnal.

neiehy granted after compoundmg of the viclations and receipt of the our
charges amot

Three Onbyd
autematically

additionul construction or alteration in the said building is rajsed without approval of
the Competsnt Authority or the portion of the building for which ocoupation certificate

has not been
law.

certificate s being granted are as unden-

Ciround Floor
First Floor
Second Floor

Total covered arca %

Mumty

Senior Town Flanner, F
it tama

Cum-Chairman, Bailding Composition Cornmities,
Panchicula.

Ansal Housing & Construction Lid.
15 UGF, Indra Prakash, 21 Barakharmba Road,
New Delhi- 110001,

Dated:- {0 ed}

e

Memo No. STPIPI/OC-801/PA;/ 20167 £ 174

Grant of occupation certificate in respect of Residential Houso on
Flot No. C-81, Sector-35, Ansal Housing & Construction L4d., District-

Harnal.

Your appleation dated 15.02.2016,

Whereas you have applied for the {ssuance of an pocupatipn certificate as

The permission for the sceupation of the building prescribed below 1s
npasition

s e Y T e et oy

inting Rs. 37,323/-(Rs. Thivty Seven Thousand Thres Hundred & Twenty
sabject to the condition that this occupation certificate will stand
cancelled, if the parmitted use of building or pant inereol is change ¢r any

granted s occupied. This would also attrscl action urwder the applicable

The componcals of the said building alongwith arcu for which weocupation

21.17 Sg Mirs
81 17 BgMus

81.17_SqMus.
243.51 Sq Mtrs.
11.76 Bq Mirs.

T

o

Seninr Thiwn Planner, cum-Chalrman,
Building Composition Commitiee,
pPanchkula.

Endst No-STPPI/ OC-801 /PA/20L6/- Dated:-
A copy of thie above is forwarded to the fullowing for information plewsa
i. Supurinending Engineer HUDA Clrels, Waimal wort his office memo No, 2487
dated 03.0U3.2016 vide which clearance from Public Healin point of view has besn
jssued.
4. Puistriet Tewn Planner, Karnal wr .t his office memo Mo, 321 datcd 03.03.2016.
H

Senior Town Planner, cam-Chairman,
Building Composition Committee,
Panchkula.

e r o

Ta




From

Senior Town Planuar,
Cum-Chairman, Building Composition Committee,
Panchlcala.

Ansal Housing & Construction Lid.
15 UOF, Indra Prakssh, 21 Barakhamba Road,

New Delhi- 110001.
Memo No, STR(E)/OC-809/PA/2016/ £177 pated:-2)- 9. |

Subject: Grant of occupation certificate in respect of Resideutlsl House on
Plot No. C-82, Sector-36, Ansal Housiug & Counstruction Ltd,, District-

Karnal.
Reference:- Your application dated 15.02.20 16.

Whereas you have applied for the lssuance of an occupation certificate as
required under rule 47(1) of the Punjab Scheduled Roads and Controiled Areas
Restriction of Unregulated Devclopment Rules, 1965 in respect of House No. Cc-82
Sector-36, Ansal Housing & Construction Ltd., District Keznal.

The permission for the occupation of the building prescribed below is
hereby granted after compounding of the violations and receipt of the composition
charges ameunting Ke, 37,323/-(Rs. Thirty Seven Thousand Thres Hundred & Twenty
Three Onlyl subject te the concition that this otcupation certificate will stand

autematically cancatled, if the prrmitted use of building or part thereof is change of any
additional construction or alteration in the said building is raised without approval of
the Competent Authority o the portien of the building for which occupation certificate
has not been granted is ocoupicd. Tiis would alse attract action under the applicable
law,

The componenis of the said building alongwith area for whith occupation
certificate is being granted ave s under:-

Grouod Fiour 3 81.17 Sq Mirs
First Flooy H 81.17 Sq Mtirs
Second Floor : 81.17 SgMis
Total covered area : 243.51 5q Mitrs.
Mumty 8 11.81 Bg Mtrs.

¢ . "

Senior Town Planner, cum-Chalrman,
Building Composition Committee,
Papchkula.

Endst No-STRIF}/OC 809/ PAJ2016/- Dated:-
A copy of the above is forwarded to the foilawing for information please.

1. Superintending Engineer $1UDA Circle, Karnsl w.a.t, bis office meme No., 2457
dated 03.05.2016 vide which clearance Irom Public Health point of vicw has been
issued,

4 District Tewn Planner, Xarmal wor.t. his office memo Ho. 323 dated 03.0312016.

$
Senior Town Flanner, cum-Chairman,
Building Composition Committee,

e e

Panchkuia.

e s et apiciniutt- 01
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31 The Booe snd windos ahulin < gy Dzt ey shal not ehen open
mist@u iy Sy Sirew

12 The mternal sEn

15‘3‘5 yis

i a.:"""-er ;

-

= oy wil

??}g E=ctEtin; Sl oE
fgr he struciure wiill ;

15 That you will make arrangement ! %zﬁ”v’*ﬂr* sarking sde your prefuses 33 pernuie
newme f E5ning pian. That wou w:‘-% F&a&u srovigion of fue fighing in He busding as per
8 2 ¢ ognd  subm fre sa‘sty certficats fror competent auth ‘-*w{iﬁmam of 8¢
days Fow the date o senchon

1% The sanchon wil nol e voul-ab-intie § any of the condrions méruiohed above are at

17, This buliding wiil not be used for sty other purpose exoept a8 appoves

18 This plas is approved wihout praudice to the stalus of the fcense for the Salony.
1. Brovisions of raimeater harvesting shall be provided in the buiding.
Z A gmounl 5 __ - has been deposited lowards -2 1

ﬁ%g @0 —ﬁh e

Chaimman ;;mzmmg ian Cesmmnities
Karnai
Eadst, - A sat of sanchioned bullding plan.
Endst. Mo Dated:

i fprwardes © he foliswing for miormangn and neceisany acion

Digtrict Town Planner-Sum
Chairman Buliding Plan Commities
¥l
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{See Hude 44)
Form of Sanchen

From

Chaimas Budtenyg Plan Commiliee
Kamal

Dateg: ~ 5 Vi

Sub Awg&wﬁmmwmm&ﬁ,&ﬁsw in the Heensed
gotony namely Ms Ansai Mousing & Construction Ltd, Sector- 36
Karasti.

; . Reference your appication cated 18.020011 pesnissen 10 esdl Re-aect
Add 1o ¢ aiter huiting a8 Piot No (75, C-77 & €81 i the xensed cofony namely Mis
Anasl Housing & Consfroction Lid. Secior 36 Kemal socordance with the plans
subndtedaith : '

o that buiding plan sporeval sommeties o s meshing held on
epetrypticn subisct o the provision of Punjab Scheduied

Road,
o

e

tod L : Am TO53 pig faoned

Ex T} S TS P aon
3. Panth leve! aith oe xspl oummum 048 k. Above B2 adioming road level as messured
froem eenter of the matiatisd portion and in case of basermsat & shal be 120 mtis
4 in case the adioining busiding s conslruction as site. The baseman shal be construchon
after jeaving 2 44 metsr sal back flrom the constucted adicinng huiiding.
Ths gwner shal obiain BPC cedificale 3t pinth ievel fram the Distric! Tows Plaoner
Karnai before prosseding funner construcled of supes sifusue
- Taa owner shall constuct the gate and boundary wall ss psi approved standarg desgn.
i any misngement of Byelews remains unncliced. e sorvipetent authorty reserves the
mght o amend the plans as when such infringement come 1o is notice after giving an
3DPE - of being heard and the compelent suthesity shall ndemnified against any
clairs on this sotount
A Dieoter Town & Courtry Panning, Haryanaicompeled! awhonty witl stand mdemafied
and ket Beonisae s webing in cowts and batore e authontes from a4
sapensas § ous 1 dar he © :
any 85 @ resull of i e
Tha party shal no?
the twdiing
G&?ﬁ;‘iﬁiﬁ:“i it iy :
Rea¥riction of Unreguiated Development Rules, 1865
10, Any viclation of zosing plan and building Bye-iaws will nai be compounded.

L4 i)

i

L

Eaoads ang Coniroiled &
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*M Plannsr Oum
136 ﬁ%‘w Comnyitian

Toawn PlannerCom
Chairnan %gm&mg Pian Commitise
Harnal
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Formn of Sanchon

From

Eistrit Town Plannes-Cam

Chairman Boidng Pran Commiling
. Karna:

2: Houwing & Construchan idd
sreash 21 Borakhgmba Boad

Mer=g e : T B
Sub: Approval of Building Plans for Fiat No. A-E6, A28, & A-30 in the

ficensed colony namaily Ms Ansal Housing & Construction Lid. Secior-

38 Egmnsl

Referencs your apphoation Sated 18032 erecl He-nresd

%ﬁiﬁ)im%ﬁimd ?mt No A28 A28, 8 AX in
Ansst Housmg & Comsbuchon Ui Bedior 3 mrmﬁ
submitied with it

K is 1o inform that nudding plan apgroval commidise 0 s meetng nekt on
granied sanclion %’ a 2?5::""} cor z:-.\w{:lg‘s? sulgact to the provision of Funjab Scheduied
Road, and CGﬁ{T fiad Are =on of wrsgulatad Devaloprs t 1683 rules framed
thare unger and an .xﬂ“ “iﬁ fofiganng cond: ‘
Tre slans ars - :

ity raﬁai,t #s
‘"‘ﬂe dance with the pEns

%

=

g
o

‘I-‘ L™
¢

n {,am this ;;_{}ﬁ;,saw_ b L_.‘_“%Fgﬁ*{“'ﬂ A% 54 THe hEse 5 Tl
m mwag 2 44 matar sel bsd« from ke sonstructed ﬂs;am; tdffﬂ”"
5 The ownef shal obiain GPD cedficalz al phnth leval fom the District Town Pannst.
Kama! before procesdmg huier consinucled of super struciurs
B ?Ee ow?:ér s!‘ i u{;fh el the oate =nd Brandary wall 85 per E;r{;’.‘-z'&‘f.‘v‘;-kﬁ stangard d=sgn.
i jaws semains unnoticed, the competent authonly aservas e
rignt o umém iha& j.“"i":s as when such mfnngement come o ds ﬂ::iece afist ghefg an
cpportunity of baing head and the competent duthar,ty shal incemmified sgamst any
chaim on this acooun
B Ditector. Town & Country Planning, Haryana‘competent adtherEy wil stand incempfsd
- anz kept hrzm’éeﬁs forn 3l preoeeding i courls and before other authorites frope: s
expanses / 1088 7 plswns wnKh the comp ssined sutherify may Do of become :@’w (=
__any asatesull of In consequences of the sand 220 3:::3_,&5"—:_, z,f
G 'The party shal not acoupy o7 parmi & 15 cedupy 1he buid
the bulidhEsg o D8 i Ay S r gl Boo
competent au St
Ariction o i8Rk
1 Any datation

4

-.J‘.'—.-k




11, The dogr and window shutier shat be ‘ved i such & way that they shal not when open

project oo any straet
.The %W sefviges B B e prfafil

7 s L & sty

18 That! vou w8 make arran

ameni tor suffisient parking YiSige yOUT preises 38 oo ase
nofms | ronng pian That you willi make provision of fire fighting in Be buidng a3 o=
8 B C snd & submi fire salaty ceitfical from competent mAnonty within 2 penad of 60
gdays frorn the date of sandt ion .

18 The sarchon wit not De vog-ab-mtio 3 any of the conddions mentoned sbove are net

s
=

paphed wih

17. This buildsms will not be used for a7y ofer puspose Bxcept as approved.

15, This plan s appmved withou! prejutice o B status of he keense for the ¢olony

19 Brouisiens of reinwaier harvesting shad be prowded n the bulding

0. An smount Re. /- has besn deposited towards 1o Labouf Less vide
ﬁg‘&:‘ Aé.drji‘ ,L_‘ﬁj : ‘..._-z.';t_‘;:—' o
TS B [T - T CR—

= > 2T F SO a2 kT
= Jr LAy iiR

'lﬁﬁ‘ e

Endst. : A set of sanctionsd bullding plan.
Engst M Datad:

A caoy of above i3 forwarded (o e following for ARMation 8ng necessany schan
Execufive Enginasr HUDA Diviseon w rt B meme no. €718 dawd fsigean i

2. Manger M3 Assal Housng & T arsetruction Lic. Seclor- 38 Karnal weth the dirsclion nol

b

' alise sswer connooiion 1o tha spphoant belois he ahtaing orounatian cardfioale o

e guparenent

District Town Planaar L
Chaleman Buliding Fian Commitiee
Karnat




